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MR. DEPUTY-SPEAKER: The hon.
Member may continue on the next day.

" MR, DEPUTY-SPEAKER: We take
up Private Members' Bills now.

15.00 hrs.

PREVENTION OF FOOD ADULTERA-
TION (AMENDMENT) BILL*
(Amendment of sections 2, 3 etc.)

SHRI P. VENKATASUBBAIAH
{Nandyal): I beg to move for leave to
introduce g Bill further to amend the
Prevention of Food Adulteration Act,
1954.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend tbe
Prevention of Foog Adulteration Act
1954",

The motion was adopted.

SHRI P. VENKATASUBBAIAH: I
introduce the Bill

(Amnd;'r;eut of nct‘.om .2, 38 etc)
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‘MR. DEPUTYMAKER The quu-
tion is: - :

“That leave be granted to li!.xt'rb-
" duce & Bill further to amend -the
Child Marriage Restraint Act, 1929”.

The motion was adopted.
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COIR INDUSTRY

BILL*

(AMBNDMENT)

(Amendment of sections 4, 8 etc.)

SHRI C. K. CHANDRAPPAN (Tel-
licherry): I beg to move for leave
to introduce a Bill further to amend
the Coir Industry Act, 1953.

MR, DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend the
Coir Industry Act, 1953”.

The motion was adopted.

SHRI C. K. CHANDAPPAN:. I in-
troduce the Bill.

CONSTITUTION (Amm).

(Omission of urticle 2804)

.SHRI R. P. ULAGANAMBI (Vel-
lore): 1 beg to move for leave to in-
troduce -a BIil turt.her to amend the
Constitution “of ‘India, -
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MR. DEPUTY-SPEAKER: The gues-
tion im:

“That leave be granted to intro-
duce g Bill further to amend the
Constitution of India”.

The motion was adopted.

SHRI R. P. ULAGANAMBI I intro-
duce the Bill

et

CONSTITUTION
BILL*

(Amendment of article 324)

SHRI R. P. ULAGANAMBI (Vel-
lore) I beg to move for leave to

(AMENDMENT)

introduce a Bill further to amend
the Constitution of Indig

MR DEPUTY-SPEAKER: The
question 1s*

‘That leave be granteg to in-
troduce a Bill further to amend
the Constitution of India”.

The motion was adopted

SHRI R. P. ULAGANAMBI- 1
Introduce the Bill,

1502  Thrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of article 240 and First
Schedule) by Shri B K. Daschow-
dhury,

MR. DEPUTY-SPEAKER: Further
consideration of the following motion
moved by Shri B. K. Daschowdhury
on the 17th Nov. 1972:

“That the Bill further to amend
the Constitution of India, be
taken into consideration”

ang amendment thereon,

Shri Jharkhande Raj was on his
legs. He might continue,

SHRI S. M. BANERJEE (Kanpur):
it 1z my mistake. I told him that
this would start at 3.30 r.m.

AGRAHAYANA 10, 1804 {S4KA)
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MR. DEPUTY-SPEAKER: If he
comes by 3.30 P.M., we will see,

Shr: Samar Guha also is not here.
Shri R, R Sharma too 18 not present.
I call the Minister to reply.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) rose—

SHRI S. M BANERJEE' There 18
no quorum.

MR  DEPUTY-SPEAKER: Order
please
SHRI SAMAR GUHA (Contai)-

1 beseech you....

MR. DEPUTY-SPEAKER: Let the
Minister start his reply.
SHRI SAMAR GUHA I beseech
you.

MR. DEPUTY-SPEAKER: Order
pleage. Please sit down. You rose
on a point of order. You have not
challenged the quorum. Even if you
did, it is for me to see whether there
1$ quorum.

coen

SHRI S M BANERJEE. I said

there 18 no quorum.

MR DEPUTY-SPEAKER: It 1s for
me to check up. But that ig  not
gomg to change the order.

SHR1 S. M BANERJEE: Why?

MR DEPUTY-SPEAKER: Quorum
is there,

SHRI SAMAR GUHA rose—

MR. DEPUTY-SPEAKER: Order
please,

SHRI & M. BANERJEE: On a point
of order. When you vcallegq the
names of certain members, unfortu-
nately they were not present. But
that does not mean there are no
speakers in the House,...
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